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LOK SABHA DEBATES

(Part II— ^Proceedings other than Questions and Answers)
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LOK SABHA

Saturday, 196h March 1955

The Lok Sabha met at Eleven of 
the Clock

[M r . Speaker in the Chair] 

QUESTIONS AND ANSWERS 

{No Questions: Part I not published)

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Strike  in  C alcutta Port

Shri KasHwal (Kotah-Jhalawar): 
Under Rule 216, I beg to call the at
tention of the Minister n£ Railways 
and Transport to the following matter 
of urgent public importance and I re-

Sest that he may make a statement 
ereon:

“The recent strike by the ship
owners and stevedores in Calcutta 
Port/’

Tile Minister of Eailwsys and Trans
port (Shri L. B. Shastrl): The load
ing and unloading of' ships in the 
Calcutta Port w a s  affected fince the 
l4 th  March 1955. The situation arose 
over a dispute relating to the regis
tration of tally clerks employed by 
stevedores under the Dock Workers 
(Regulation of Employment) scheme. 
Under this scheme, tally clerks em
ployed by the stevedores alone are en
titled to registration. The Djck La
bour Board, h o w e v e r, felt that as tally 
clerks were also employed by the ship- 
pdng companies, registration of the 
tally clerks employed by the steve
dores alone would be fraught with
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complications. The Board, ihersfbre^ 
requested Government to amend the 
scheme so as to include tally 
clerks employed by shipping com
panies also within it. As the whoie 
question of the working of the scheme 
in Calcutta and other ports was un
der inquiry by a Committee specially 
appointed for the purpose, it was de
cided to wait for the conclusion of the 
work of this Committee before mak
ing any changes in the scheme which, 
in the light of experience, appears to 
require modification in various 
aspects. The tally clerks, however, 
insisted on immediate registration and 
attempted to enforce their demand by 
adapting go-slow tactics. Thereupon, 
the steamer agents decided to dis
pense with the use of tally clerks un
til the go-slow tactics were given up. 
According to the employers, other 
staff of the stevedores and steamer 
companies who work on vessels 
supervising loading and unloading 
operations were unable to carry on 
their work owing to acts of intimida
tion by workers belonging to the parti
cular union of which the majority of 
the tally clerks are members.

In this context, the Pori authorities, 
after unsuccessfully trying to settle 
the dispute, sought the assistance of 
the Chief Minister of West Bengal 
who, after giving a hearing to all the 
parties concerned, took steps to in
crease the police protection necessary 
to prevent interference with dock 
work and* offered to look into the n.at- 
ter of decasualization of tally clerks 
in consultation with the Chairman of 
the Calcutta Port Commissioners and 
the Central Government. As a result 
of the Chief Minister's intervention, 
the situation has improved and work 
has returned to normal.




